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The applicant was selected for the 

post of E.D. Stamp uendor and was appointed as 

such on a.a.199o. He after having worked for 

abou two and half years was terminated from the 

sery ce on the complaint that he does not stand 

to m ,rit as compared to others who were considered 

for he selection. The names of three persons 

incl ding the applicant were sponsored for the 

sele tion of the said post and among the three 

pers ns, the applicant was found most suitable 

so h was selirted for the post and accordingly 

he u=s appointed ac E.D.Stamp Vendor. It is 

stat d that the appointment of the applicant was 

made in accordance with the Rules. Suddenly vide 

order dated 25.2.1993, services of the applicant 

were terminated under Rule 6 of E.D.A. I s Rules. 

The applicant has alleged that his services were 

ter mated as the respondents uants to appoint 

some other person in his place. The respondents 

wit out making an inquiry or without knowing the 

tru h terminated the service of the applicant 

• arb trarily. 

Prem chand  
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The Rule 	of E.D.A. t s Rules is odified 

vide ordmr dated 2.2.1993 and as per modifi d Rule, 

one m nth prior noti:e before passing the termination 

order was required to be given. In case of the 

appli ant, neither one month notice nor one month 

pay 1 lieu thereof was given to the appli ant 

befor terminating his service, thus, the wrder of 

termi ation was parsed in clear violation 	the 

Rule 	of E.D.A.'s ;;ules. 

3. In the Ccunter Affidavit filed py the 

respo dents, it has not been said that the applicant 

was penalized on taking action on account f SOME 

compl int. The appointment of the applica t has 

been cancelled without giving him an oppor unity 

of being heard. Since he was duly self:iota candidate 

therefore the right had accrued in his fav ur. 

4. Keeping :n view these facts and 

circ mstances of the case, the application is 

allo ad and the order dated 25.2.1993 canc lling 

the ppointment of the applicant is set aside and 

the ~ppIicant shall be deemed to be conti ing, 

in s'.rvice. We however, observed that it will be 

open for the authority concerned that without being 

infl ended by any extraneous consideratio 	in 

exer isa of his own judgement to look int the matter, 

and fter giving due opportunity to the a plicant 

of b ind heard may pass appropriate order 

5. There will be no order as to 	s s 

file be r—A 
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